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!..e:mtral administrative tribunal, principal bencm

OA No.2227/1998

iifcw De.liii. this 9th day of February. 1999

^  ble 'Shxi T.N. Bhat, Member(J)
Nori ble Shri 3.P,.' Biswas, MemberlA)

Akshay Kumar Pradhan
K-2077, Chittaranjan - Park-
New De 1 h i 110 019 A _ 1 i - o ■ .

fiyyiicant

(B y A d V o c a t ̂S  I iS.Janani with. Ms.Ruksana Choudhary.)

versus

Respon den ts

Union of India, through

1.. Secretary
Ministry of Agriculture
Krishi Bhavan, New Delhi

2. Chairman

A g r i c uItu r a1 Sc i en t i sts
Recruitment Board
K r i s h i A n u s a n d h a n " B h a v a n
Pusa, Newi Delhi

(By Advocate Shri N.G. Dalai)

ORDER
.'ion ble Shri S.P.EJiswas

In this application filed on 1-^ 11 oc? j-..,-
» —U -J* u y IJ „ C» { I ̂12^

applicant seeks a direction to the respondents to
call him for interview for the post of. Principal

,ocientist (Biotechnology), to which he applied in

1 esponse to an advertisement dated 21.3.199s,. This

Tribunal by an interim ordeb dated 8.12.98 directed
the respondents.not to fill up the post till next

wf het.ii ing. Tnc: case of the applicant is that

f u ± f .j. 1 o a 11 the condi t ions requ i red for t he

post and therefore he should have been called for

t he 1 n t e r v i e w.

n.esoondeints have fii.-a,-' ,y- navv Lue.!,", reply opposing the

claim of the applicant on the ground that
ne
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does not come within the zone of consideration as
also does not fulfill the requirements of the post,
particularly essential qualification , at 31 ;

NO.U13- However, in terms of the interim order
passed by this Tribunal the applicant has been

provisionally interviewed. The respondents have

alou lurnished .the departmental file on this
matter. . we find t^hat the respondents .have

thoroughly screened the applications of all those
Who have applied for the post in question but found
that the applicant does not possess requisite

qualifications/experience for the post, as
prescribed in the recruitment rules. Pursuant to
our interim order passed by this Tribunal on

the applicant's case was re-examined by

I csi^.jnut.-;nts ,with reference to fulfilling

quaUfications as stipulated in the advertisement
dated 21,.3.98,- It is se-en that the applioant was a
Research Fellow ".from 1989 to 1996 (Rs. 13527/-
deing the last salary) and Sr. .Research Scientist '
from 1996 till date (Rs.14250). The applicant has

'' ~ ̂ ' -f^'-'wn as Research Associate in TERI .. from.
I  1986-89 and has not mentioned any pay seale/salary„

I  ' ■ ■ ^^^ords reveal that , while
^  .. King as Research Associate Fellow and Sr.

i--i,esearch Scientist at Tatn r-.,
and (Centre for -Genetics/ i^asearch

Institute/New Delhi ' . ,■  » Polj-cant nao been getting
■ cohsoli,dated salary in both the . or.3anisations.

.  _ That probably is the reason he has not mentioned
■he . soale of pay for .the rele-vant period. The

i.



applicant has claimed 15 years cf research
experience including 3 yaar.s of Ph.o. ne has also
included the experience of Research Associate at
TERI for 3 years from igsoaR.' Records reveal that
■such an experience are not being taken into
consideration for commii-in-, -f-p.-^vvm^uting u.he experience of anv
substantial position. On this ground, the
applicant's case, on reconsideration. „as rejected.

view of the .-a-etaiLib aforesaid, nothing
survives in this aoni ir-a+-i- .aMMli.-.atit...n requiring further
consideration. The O.A. is. therefore; dismissed
at the admission stage but without any order as to
costs. ' ■ , .
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(-S-rfmJi swas )•
Member(A)

."ilVv*-

(T.N. Bhat)
Member(J)
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